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departments of the Government of India
16 find out some way to see that leases
are granted for minl cement factories?

SHRI CHARANJIT CHANANA: As
far as the coordination between the
Forest Department and the Industry
Department is concerned®™ tn view of
the Prime Mitister's directive to main-
tain forests in the interest of xeeping
ecological balance, deforestation will
not be allowed at all. There might
only be a few cases where there are
locational problems. The applicant
will be advised to shift the iocation.
But deforestation wil] not be allowed
at all.

Secondly, as far as mmi cement
plants are corcerned, there are only
53 umts of a capacity of 18.99 lakh
tonnes. It is a very small figure. I
would hike the House ta be informed
that, as on 1-8-195T, 1he eifing capa-
city and schemes approved Ly the
Government ace of the capacity of
85325 milion tonnes 1n pubtlic sector
and private secter. In view of this, we
are sure that by tfie end of the 6th Five
Year Flan, we will in fact be heading
towards surplus cement economy rather
than shortage economv. Unfortunately
the setting up of a cement plant has a
question period

SHRI A. NERLALOHITHADASAN
NADAR: Is it not a fdct that step-
motherly attitude is shown towards
Kerala in the allotment ot cement?
Taking into consideration the needs ot
Kerala, a little percentage of cement
is being allofted to Kerala. If that is
30, may I know whether the Govern-
meni would be pleased o take special
interest in alloting more cement to
Kerala?

SHRI CHARANJIT CHANANA: I
would advise the hon, Member fo
arient his dguestion in collaboration
with the Minister concerned in the
Kerala State Government because we
do not disecriminate against anv State
Government ag far as allocation of
cemant is concerned. The cement is
allagcated on a common formula evolv.
ed ynder the Cement trol Order
Zop all the States in fhe country.

-
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Ray Commission on spirit scandal

) +
*45, SHRY HARINATH MISRA:
SHRI A. T, PATIL:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that Union
Government have appeinted the Ray
Commission to enquire into the ‘Spirit
Scandal’ involving movement of recti-~
fied spirit between the Stateg of Tamil
Nadu and Kerala;

(b) if so, the terms of referenceé of
the Commission; and

(c) whether any time-limit has been
set for the Commission to submit its
report, if so, what?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (ay Yes, 8ir,

(b) The terms of reference of the
Commission are contained in the Noti.
fication No. S.0, 488(E) dated the 18th
June, 1981, copy of which is placeg on
the Table.

(c) Yes Sir. Six months,
MINISTRY OF HOME AFFAIRS

(Department of Personnel and Admi-
nistrative Reforms)

NOTIFICATION
New Delli, the 18th June, 1981

S.0. 488(E).—Whereas the Central
Government is of opinion that it is
necessary to appoirt & Commission of
Inquiry for the purpose of making
an inquiry into a definite matter of
public importance, namely, diversion
of large (tantities of sugaredne mo-
lasses from sugar factories in Tamil
Nadu for conversion into rectified spi-
rit and potable alochol, resulting in
hugre losd of revenue to the State ex-
chequer, the illegal movement, during
the petriod from June, 1979 onwards,
of huge quantities of rectified spitit,
anfl in eXcess of the pertiittedl quan-
tities, ia and from the State of Tamil
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Nadu to and in the State of Kerala,
and the alleged corrupt practices ve-
lating thereto:

Now, therefore, in exercise of the
powers conferred by section 3 of the
Commissions of Inquiry Act, 1952
{60 of 1952), the Central Government
hereby appoints a Commission of In-
quiry consisting of a single member,
namely, Shri S. K. Ray, retired Chief
Justice of the Orissa High Court.

2. The terms of reference of the
Commission shall be ag follows:—

(a) to inquire into the matters
indicated in the Annexure to this
Notification arising out of the alle-
gationg contained in the Memoran-
dum signed by 21 Members of Par-
liament and the Memorandum dated
the 6th February, 1981, received
from some Members of the Kerala
State Legislative Assembly and
others, addressed to the Prime
Minister;

(b) to inquire into any irregu-
larty, impropriety, misconduct or
contravention of law, on the part
of any person in relation to any
matter referred to in the allegations
aforesaid;

(¢) to inquire into any other
matter, which arises from, or is
connected with or incidental fto,
any act, omission or transaction re-
ferred to in the allegations afore-
said,

3. The headquarters of the Com-
mission will be at New Delhi.

4, The Commission, will complete
t#ts inquiries and report to the Central
Government within a period of siy
months. p

5. And whereas the Central Gov-
ernment is of opinion that, having
regard to the nature of the inquiry
to be made by the Commission and
other circumstances of the case, all
the provisions of sub-section (2),
sub-section (3), sub-section (4) and
sub-sectlon (6) of section 5 of the
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Commissions of Inquiry Act 1652
(60 of 1952), should “be made appli-
cable to the Commission, The Central
Government hereby directs, in exer-
cise of the powers conferred by sub-
section (1) of the said section 5, that
all the provisiong of the said sub-
sections (2), 3), (4) and (5) of that
section shall apply to the Commis-
sion.

F. No. 375/11/81-AVD, IV)
A.C. BANDOPADHYAY, Secy.

ANNEXURE

MEMORANDUM FROM 21 MEMBERS
OF PARLIAMENT

(1) Whethey large quantitieg of
sugarcane molasses were diverted un
authorisedly by the sugar factories in
Tamil Nadu, in collusion with dis~
tilleries, for the illegal manufacture
and sale of rectified spirit, resulting
in loss of revenue to the Central or
State exchequer, amounting to over
a crore of rupees.

(2) Whether the Chief Minister of
Tamil Nadu has misused his power
as Minister in charge of Excise in
the collection of bhuge funds through
the disposal of such illicit spirit,

(3) Whether thousands of tons of
sugarcane molasses were written off
under one pretext or the other and
whether the Chief Minister of Tamil
Nadu was instrumental in facilitating
the distilleries to commit the illegal
disposal of rectified gpirit to enrich
himself,

(4) Whether Govermment officials,
posted as Distillery Officers, helped
distillerieg in Tamil Nzdu to carry
on the clandestine production and dis.
posal of rectifled spirit.

(5) Whether order dated 26th June
1979 of the Government of Tamil
Nadu allowing the distilleries, to 1ift
rectified spirit without the ascort of
revenue officials and disbanding the
check-posty created.for the , putrpose
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was issued with a view to enabling-

the distilleries to move illegally more
than the permitted quantities of re-
cetified spirit to other States,

(6) Whether the Chief Ministeyr of
Tamil Nadu did not take any action
against the persons, who were per-
mitted to export 10 lakh litres of ie-
ctified spirit to othep States, but had
actually lifted 15 lakh liters as alle-
gedly admitted by him while spea-
king in the Chamber of Commerce at
Madras, in October, 1980.

(7) Whether the imposition of a
ban on export of rectified gpirit and
relaxation of the same on several

occasiong by the Government of
Tamil Nadu were done with a view
to enabling any person to make huge
illegal gain,

(8) Whether many industries in
Tamil Nadu were not getting recti-
fied spirit, which is a raw material
needed by them and as such therve
was no groung for exporting recti-
fied spirit out of Tamil Nadu,

(9) Whether export of 9.96 lakh
Iitreg of rectified spirit from Messrs
Arvind Distillery and Chemicals’
Lunited, South Arcol District to
Messrs Mannam Sugar Mills Co-ope-
rative Limited in Kerala by Shri
Ahmed Khan, a private contractor,
who wag not authorised by the Gov-
ernment of Kerala, was hurriedly
permitted by the Chief Ministey of
Tamil Nadu.

(10) Whether the Chief Minister of
Tamil Nadu accepted the same “No
Objection Certificate” to export re-
ctified spirit from Messrs Arvind
Distilleries in South Arcot to Messrs
Mannam Sugar Mills Co-operative
Limited, for the export of rettified
spirit from Messrs Vorion Chemicals
and Distilleries Limited, Chengalpattu
District and whether the Chief Minis-
ter of Tamil Nadu had misused his
office’ in allowing these exports after
colletting several lakhs of rupees
from the parties ang alloweq them
free trade of alcohol out of Tamil
Nada, .
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(11) Whether the Chief Minister
of Tamil Nadu exerted hig influence
to expunge, from the proceedings of
the Legislative Assembly the names
of his close friends, allegedly involved
in the matter, referred to by the
Leader of the Opposition in the Le-
gislative Assembly of Tamil Nadu,

MEMORANDUM RECEIVED FROM

SOME MEMBERS OF THE KERALA

LEGISLATIVE ASSEMBLY AND
OTHERS

(1) Whethey it was disclosed in
a conference of excise contractors,
conveneq by the Excise Minister of
Kerala, that jf huge amounts were
paid as bribes rectified spirit re-
quired tp manufacture arrack would
be available outside Kerala to meet
the demands for the Onam festi-
val in August, 1980 and the Excise
Minister of Kerala gave them the
green signal to arrange to procure
the requireq quantity of rectified
spirit by any means,

(2) Whether following the said
conference, several discussiong and
negotiationg were helg by the Ex-
cise Ministey of Kerala with Shri
Ahmed Khan and, contrary to the
normal procedure followed by the
Excise Department and the long-
standing decision of the KXerala
Cabinet, the said Shri Ahmed
Khan who is neither an excise
contractor nor a person of gubstan-
tial financial stability, was autho-
rised, on the gpecial instructions of
the Excise Minister of Xerala, to
procure 10 lakh litreg of rectified
spirit from Messrs Arving Distille-
ries and Chemicalg Limiteq South
Arcot District requiring a minimum
investment of about Rs. 50 lakhs,
and supply the same to the autho-
rised arrack distilling units of Mes-
srs Mannam Sugar Milly Co-opera-
tive Limited in Kerala at Rs. 3 per
litre.

(3) Whether' shortly before the
negotiations with the said Shri
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Ahmed Khan started, the practice
of submission of papers to the Ex-
cise Minister of Kerala through the
Private Secretary, who is of the
rank of a Joint Secretary, was
‘changed and all the excise files
were routed to the Minister through
the Additional Private Secretary,
who is only of the rank of an Under
Secretary and is related to the said
Shri Ahmed Khan,

(4) Whether contrary to the
policy hitherto  tollowed, a pro-
vision was ddliberately made in
the contract to give the right of
ownership of the gpirit to the said
Shri Ahmed Khan until it was
delivered to Messrg Mannam Sugar
Mills Co-operative Limited and his
Payment obtained from them,

(5) Whether the request of Shri
Ahmed Khan for a change of route
through a circuitous route, via
Palghat and Trichur wa; granted
b the Governmeni of Kerala with-
out anv justification, with a view
to facjlitating jllegal transportation
and sale of unaccounted quantity
of spirit in the black market where
it would fetch Rs. 30 per litra as
against the price of Rs, 3 per ltre,
at which the said Shri Ahmed Khan
war authorised to supp'v rectified
srint to Messrs Manram  Sugar
Mills Co-operative Limited‘ there-
by causing uadue pecuniary gain
to the saig Shri Ahmed Khan and
others,

(8) Whether the said Shri Ahmed
Khan forged documents to procure
rectified gpirit from another dis-
tillery in Tamil Nady by name
Messrs Vorion Chemicals and Dis-
tilleries Limited, Chengalpattu
District, whereas the auvthorisation
glven to him through Messrs Man-
nam Sugar Mills Co-operative
Limiteq was to procure it only
from Mesarg Arvind Distillery and
Chemicals Limited of Tamil Nadu.

(7) Whether, making usa of the
authorisation ag well as forging do-
~cuments, the said Shri Ahried Khan
.ahd His asméciatés procured huge
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uneccounted gquantities of rectiffed
¢pirit from Tamil Nadu and diver-
ted the same to unauthorised quar-
ters in Kerala, causing loss of re-
venue to the tunme of Rs. 10 crores
to the State Exchequer.

(8) Whether no action was taken
when the malpractice was brought
to the notice of the Industries
Minister, Excise Commissioner,
Chairman of Mannam Sugar Mills
Cooperative Limited and Special
Sceretary to  the Government of
Keralag in the Industiries Depart-
ment by the General Manager of
the Mannam Sugar Mills Co-opera-
tive Limited.

(9) Whether no action was taken
to recover the huge quantity of
spirit smuggled into the State of
Kerala through six lorry loads,
when they were interceptegd by the
State Excise Authorities on 26th
November, 1880 and 27th Novem-
ber 1880,

SHRI HARINATH MISRA: There
are three different Commission which
are supported to be functioning name-
1y, the Ray Commission appoint=d by
the Government of India and two
other commissions, one appointed by
the Government of Tamil] Nadu and
other appointeq by the Govern-
ment of Kerala, What I would like to
know is, how far the terms of refer-
ence of the Central Commiszion over-
lap with the terms of reference of
the two other Commissjons and whe-
ther the Governments of Tamil Nadu
ang Kerala are extending full sup-
port for the functioning of the Ray
Commission appointed by the Union
Government.

SHRI P. VENKATASUBBAIAH: In
regard to the three Cammissions that
have been appointed, ome by the
Government of Kerala and one by
the Government of Tamil Nadu and
the one appointed by the Central
Government under the Commissions
of Ingquiry Act there have been cer-
tain variations in the terms of refer-

eace of these three Commissionm
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4ye terms of reference of the Cen-
4ral Government are with regard to
the allegationg made from June, 1879
onwards.

But Tamilnedu Enquiry Commis-
sion's terms of reference extend to
February, 1969, January, 1878, and
October-November 1980.

(2) Allegations against the present
Chief Ministey of Tamilnadu ag Minis-
ter-in-charge of Excise:——The Central
Government terms of reference con-
tain six allegations whereas in the
Tamilnadu Commission of Enquiry,
no mention has been made about this
specific allegation. So is the case
with the Kerala Commission.

{8) Allegations against the former
Chief Minister of Tamijlnadu Shri
Karunanidhi:—There ig no such al-
legation in the terms of reference re-
ferred to the Ray Commission where-
as Tamilnadu Government have
made two specific allegations and
Kerala Commijssion has nothing to do
with this,

(4) Allegation against Excise Mi-
nister of Kerala:—The Central Com-
mission’s jurisdiction covers three
allegations against thig particular
Minister whereag no mention has been
made by the Tamilnadu Commission.

(6) Allegations against Shri Ahmed
Khan, a private person:—There are
two aliegatjons. No mention has
been made either in the Tami'nadu
Sommission or the Kerala Commis-

on.

(8) Large-scale diversion of molas.
ses  for illegal manufacture and
sale of jectified spirit:—Thjs is one
of the terms of reference for enquiry
but no mention has been made
eithey in the Kerala or the Tamil-
nadu Commission,

Other termg cover transactions of
an inter-State nature,

About the Tamilnadu' Commission,
the terms generally cover transactiong
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in the State of Tamilnadu except for
the export of rectified spirit from
Tamilnadu to Kerala. ‘

Kerala Commission termg general-
ly cover transaction in the State of
Kexala except for the transpori of
rectifieg spirit from Tamilnadu ‘o
Kerala,

These are the differences that are
in the three Commissiong and so far
as the cooperation that ig to be ¢x-
tended, is concerned it is reported in
the Press that the Tamilnadu Chief
Minister has said that he would ax-
tend the necessary cooperation to the
Central Enquiry Commission.

With regard to Kerala, the Gov-
ernment of Kerala seems to take the
Press more into confidence than the
Government of India.

SHRI HARINATH MISRA: Apart
from the constitutional aspect ac-
cording to which only the Central
Commission of Enquiry can be allowed
to function, is it a fact that the find-
ings of the two Commissions appoint-
ed by the two quarrelhng States, are
most likely to be contradictory and
hence a single Commission vested
with authority to coordinate investi-
gations from both sides will be able
te tackle the job more effectively
and €xpose all those involved in this
murky business?

SHRI P. VENKATASUBBAIAH:
Commissions appointed under the
Commission of Enquiry Act, 1952, are
only fact-finding bodies. The Act it-
sell does not contain any specific
provision as to what would happen
if the findings of the three Commis-
Smnf differ frem one another. The
matler will have to be considered at
the appropriate time keeping in view
the desirability of follow-up action
and the competence of the respective
Governments in respect of the wari-
ous findings of the Commission.
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SHRI A. T. PATIL: May I know
the extent to which breach of the
rules, governing use of molasses for
conversion into rectified spirit, pota-
ble alcohol and industrial alcohol as
raw material, has been committed by
the Tamil Nadu and Kerala Govern-
ments in terms of percentage of mo-
lasses produced and quantities of mo-
lagses and rectified spirit diverted?
(b) Is there any illegal export of
these materials, whether molasses,
rectified spirit or industrial alcohol,
outside India, and if so, from where
and to which places? (c) what is the
estimated loss to the State exchequer
as estimated by the Government of
India?

SHRI P. VENKATASUBBAIAH:
All thesc matters will be brought
before the Inquiry Commission. Mem-
bers of Parliament made a represen-
tation to the Government of India
with regard to financial irregularities
and also the financial loss that will
accrue on  account of this so-called
spirit scandal, They have said that
several crores of rupees have been
involved in this scandal and they
have listed various allegations against
the Chief Minister who is in charge
of excise also and also the Kerala
Government. With regard to the ex-
port of this spirit outside India, so
far as Government of India is con-
cerned, we have no such information.

SHRI E. BALANANDAN: Accord-
ing to the reply given by the Minister
here, the Commission by the Centre
has been appoirited on the request of
21 M.Ps. May I know the political
affiliations of these MPs? (Interrup-
tions) Secondly, I want to know the
date of appointment of the Central
Commission. Is it not a fact that the
Central Commission has been appoin-
ted after the appointment of the Com-
missions by the Kerala State and the
Government of Tamil Nady, and if so,
has this not been done with a politi-
cal, ulterior motive?

SHRI P. VENKATASUBBAIAH:
Members of Parliament are Members
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of Parliameni irrespective of their
political affiliations, They are people’s
representatives and they have got
every right to bring these allegations
to the notice of the Central Govern-
ment if such irvegularities have taken
place. I will put it the other way.
Anticipating that an Inquiry Com-
mission will be constituted by the
Central Government, the Kerala Gov-
ernment might have thought it fit to
appoint their own Inquiry Commise
sion to cover up all these irregulari-
ties. There is no political motive at-
tached to this.

SHRI C. T DHANDAPANI: I am
one of the signatories to the Memo-
randum. ..

MR. SPEAKER: Even in neigh-
bourhood you could not tell him?

SHRI C. T. DHANDAPANI: Mr.
Balanandan has not signed that Me-~
morandum because he belongs to the
Party 1s involved in this matter. ..
scandal.

SHRI JYOTIRMOY BOSU:
be more loyal than the King.

Don’t

SHRI C. T. DHANDAPANTI: Mr.
Jyotirmoy Bosu also might not have
signed this Memorandum because his
Party ig involved in this matter.. . ...

SHRI KRISHNA CHANDRA HAL-
DER: It is not true. The CPM is
not involved in this. .. (Interruptions)

SHRI C. T. DHANDAPANI: I am
thankful to the Central Government
for having constituted the Commission:
of Inquiry against both the Govern-
ments, namely, the AIADMK and
the United Front Government—I
should call it CPM—Government if it
is  correct (Interruptions), The
amount involved is more than Rs. 35
crores. A lady was playing an im-
portant role; that lady is called ‘Par-
rot’: that ‘Parrot’ does not live in a
forest or in a house; it was living on
the shoulders of the Chief Minister

(Interruptionss
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SHRI C. T. DHANDAPANI: A
murder also took place in thizs re-
gard. ..

SHRI JYOTIRMOY BOSU: On a
point of order, Sir..
(Interruptions).

MR. SPEAKER: Mr. Bosu, no point
of order during Question Hour.

SHRI JYOTIRMOY BOSU: He can-
not bring in the name of a Chief Mi-
nister here.

SHRI C. T. DHANDAPANI: Just I
have said ‘Chief Minister’. I have not
saig Mr. M. G. Ramachandran or Mr.
Nayanar. —

The Minister has just stated that
Tamil Nadu is ready to co-operate
with the Ray Commission. But, Sir,
things are different in Tamil Nadu.
The Tamil Nadu government and
the entire Cabinet are making scath-
ing attacks on the Central Govern-
ment. ..

(Interruptions)

SHRI A. NEELALOHITHADASAN
NADAR: Is it a question, Sir?

SHRI KRISHNA CHANDRA HAL-
DER: Sir, are you allowing him to
make a speech here?

MR. SPEAKER: You cannot go
on a wild-goose chase here. Please
but your question.

SOME HON. MEMBERS: Back-

ground.

SHRI C. T. DHANDAPANI: My
speech is very much inconvenient to
my friend...

(Interruptions)

MR. SPEAKER: Reserve your speech
for some other time, now put your
Question,

SHRI C. T. DHANDAPANI: Both
the State Governments of Kerala and
Tamfl Nadu have appointed two Com-
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missions without jurisdiction. Beyond
the jurisdiction and constitutional pro-
visions they have appointed two Com-~
missions according to the Industries
Development and regulation Act. ..

(Interruptions)

SHRI C. T. DHANDAPANIL .....
with regard to g commodity which
comeg under the Industries Develop-
ment and Regulation Act. Therefore,
just out of political motive they have
constituted a Commission of Inquiry.
Just to divert the attention of the peo-
ple they have constituted two Com-
missions—one in Kerala and one in
Tamil Nadu....

(Interruptions)

SHRI C. T. DHANDAPANI: They
are not allowing me to put the ques-
tion.

MR. SPEAKER: You have taken
five minutes already. 1 cannot allow
you. Put the question..... You are a
leader.

SHRI C., T. THANDAPANI: My
specific question is: following my pre-
vious memorandum, three Members of
Parliament gave another memorandum
to the Prime Minister as well as the
Home Minister. ...

MR. SPEAKER: What is the ques-
tion, Sir?

SHRI C.T. DHANDAPANEL: My
question is: another scandal has al-
ready taken place, namely, the bottling
and blending scandal. Rs. 12 crores is
involved in this matter. I would like
to ask the Minister., Since the persons
involved in this matter. I would like
and blending, are the very same per-
sons as are involveqd in the spirit scan-
dal and they have already been
arrested....

(Interruptions)
MR. SPEAKER: He has put the
question. ... '
(Interruptions)
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MR, SPEAKER: I have told bim so
many ¢times....Yes, I have already
told him.

SHRI C.T. DHANDAPANI: They
have been arrested in the previous
case, Therefore the direct involve-
ment of the persons in this case is
there, ....

MR. SPEAKER: What is the ques-
tion then?

SHRI C. T. DHANDAPANI: Tae
direct involvement of the persons in
this case is there. Therefore, I would
like to ask the Minister whether the
terms of reference of the Ray Commis-
sion will be expanded to cover also
the scandal with regard to bottling and
blending of rectified spirif in Tamil-
nadu and Kerala. Thatl is (a). As far
as part (b) is concerned.

MR SPEAKER: No, no. You are
not putting a specific question. You are
misusing Too much now. You could
have straightaway put the question
before, You are taking unnecessary
time .No, no.

SHRI ¢ T. DHANDAPANI: This is
the practice of the House, Sir.
In view of all this

MR, SPEAKER: No. no.
down now

Please sit

How can I check this?....If the
leaders behave like this, how can 1 con-
trul this House?

SHRI INDRAJIT GUPTA: Defying
the Chair.

SHRI C. T. DHANDAPANI: In
view of the Supreme Court judgment,
any allegation made against a parti-
cular Ministry....

MR. SPEAKER: I do not know why
you are not putting the question.

SHRI KRISHNA CHANDRA HAL-
DER: No question at all.

MR. SPEAKER: He is haranguing
all the time without putting the ques-
tions,
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SHRI C. T. DHANDAPANI: How can
I put the questions? Sir, the Supreme
Court gave a categorical judgment. Be~
cause the allegationg have been level-
led, this Commission has been cousti-
tuted. So, it is a moral obligation on
the part of the concerned State Minis-
tries to resign till the Central Govern~
ment comes to a decision on the find-
ings of the Commission.

MR. SPBAKER: You could have put
the simple question within two minu-
tes. You have take more than five
minutes. I would like the Members to
cooperate with me.

SHRI P. VENKATASUBBAIAH:
Mr. Speaker, I had expected that the
hon. Members hailing from and be-
longing to the C.P.M. Party would have
welcomed the Commission that has
been set up by the Central Govern-
ment.

MR. SPEAKER: You reply to Mr,
Dhandapani’s question.

SHRI P. VENKATASUBBAIAH:
Sir, Shri Dhandapani has requested
that the Ray Commission may also be
asked to enquire into g matter relating
to the deal allegedly entered into by
the Chief Minister of Tamilnadu re-
garding grant of monopoly licences for
bottling of arrack. He has also re-
quested the Central] Government to
have a CBI, probe into the blending
and bottling of arrack allegations.

We had asked for the comments from
the Tamilnadu Government also, Shri
Dhandapani hag made certain observa-
tions regarding Grover Commission,
All thege facts will be borne in mind
by the Government at the appropriate
time. (Interruptions)

SHRI ERA ANBARASU: Mr.
Speaker, Sir, why not the Ray Com-
mision be asked to go into the allega-
tiong of the bottling and blending alle-
?ti.On also? This invokved nearly
welve croreg of rupees. After all,
the terms of reference has not yet been
finalised.
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In view of this Jhe Ray Commission
may ‘be asked to*;:quire into this
allegativn also.

gHRI P. VENKATASUBBAIAH:
Sir, this bas been brought out in a
memorandum by Shri Dhandapani and
others. Shri Anbarasu also hag raised
the same question. I have said that
we have called for the comments from
the Government of Tamilnadu. The
other matters which the hon. Member
mentioned now will receive due consi-
deration by the Government of India.

SHRI B. K. NAIR: Sir, earlier, the
Government of Kerala had been deny-
ing that there was anything to enquire
into the spirit scandal allegation. But
later tnere 'was pressure from the
pullic us well as from Parliament.
They ultimately yielded to appoint a
Commission ¢! Inguiry. They knew
that vitimately the Central Government
would appoint a Commision. In view
of this T want to know whether the
Central Government would advise the
State Governments of Tamilnadu and
Kirala to pive up their experiments
ot seiting up the two Commissions—
Sadasivum and Sadasivam Cominis-
sions— just 1o protecl the good names
of the Ministers concerned and agree
to withdraw their Commissions and
allnw the Central Commission to go
ahead with the enquiry into the alle-
galion involving thirty crores of rupees
in so far as Xerala Government is
concerned?

MR. SPEAKER: What are you
trying to do?

Have you followed him?

SHRI P. VENKATASUBBAIAH:

He wanteg to know whether we could
alvise the Governments....

MR. SPEAKER: I could not follow
anything.

SHRI P. VENKATASUBBAIAH:
Whatever he sald we shall convey to
the respective State Governments.

SRAVANA 28, 1893 (8AKA)
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SHRIMATI GEETA MUKHERJER:-
8ir in view of the reply given by
the Minister a little while age which
said that the KXKerala Government
appointed this Commission in order to
pre-empt the setting up of a Commis-
aion by the Central Government
may I know whether after thig event
occurreq the Central Government was
aware of it and whether since Kerala

Government at once and prompi-
ly appointed the Commission
the Central Government  set-up

another Commission in order to
complicate the matter with political
motivation?

SOME HON. MEMBERS: No. No.

SHRIMATI GEETA MUKHERJEE:
The Central Goveinmgont which wae
awatre of 1 cailicy did not think it
necessary to set up ihe Commission
earlier.

Secondly., swince the Minister said
that Members of Parliament are just
Members of Parliament

MR. SPEAKER: Don't put words
in his mouth.

SHRIMATI GEETA MUKHERJEE:
Or he implied that it did not matter
very much who belongedq to which
political party. May I know in view
of this thing in the coming dabate on
the Mainlenance ot Essentia] Services
Bill his party MPs will have the right
of conscience vote?

SHRI P. VENKATASUBBAIAH:
The Kerala Government has not
promptly appointed the Commission
but was promptied to appoint the Com-
mission,

Sir, thHere are ftwu Sadasivams.
One is Sadasivan and the other is
Sadasivam. Previously there was one
Kailasam in Tamil Nadu and he was
replaced by Sadasivam. In Kerala
there is Sadasivam. Both are Sade-
sivams. (Interruptions) Sir, 1 strongly
repudiate the allegation made by the
hon, Member, that it is politically moti-
vated. It is not like this. I did not say
Members of Parliament are Members of
Parliament in their own right. They
have made allegations—grave allega-
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tions—and the proof of it ig that the
State Government themselves have
-appointed a Commission, What more
proof do they require? They them-
selves have appointed the Commission.
That means the allegations made are
very serious. So, there is nothing
unconstitutional to have appointed this
+Commission.

U.S. Pak deal regarding Bombers and
Tank

+
*48, SHRI BHOGENDRA JHA:

SHRI JANARDHANA
POOJARY:

Will the Minister of DEFENCE be
pleased to state:

(a) ‘whether USA deal with Pakistan
about F 16 Bombers, anti tank wea-
ponery and other sophisticated wea-
pons has been finalised or is going to
be finalised;

(b) if so, details thereabout;

(c) whether these are weapons of
superior aggressive character not pos-
sessed by India or any other country
of south or south-east Asia; and

(d) if so, what steps are being taken
to ensure peace and stability in the
area ang the defence of India?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b). The
arms deal between USA and Pakistan
is reported td be still under negotia-
tion. The deal 1s reported to cover,
among others, the supply of tanks ar-
moureq personnel carriers, aircraft,
helicopters, artillery and air defence
systems, in addition to some anti-tank
weapons  Destroyers and Naval Mis-
siles,

(¢) and (d), These weapons are Very
sophisticateq ang have better opera-
tional characteristics than currently
available in the region. Government
monitor all developments having a
bearing on our security and initiate
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appropriate measur‘o from time to
time to ensure full defence prepared-
ness at all times.

SHRI BHOGENDRA JHA: After this
question was tabled by me, it has been
stated that the United States Under
Secretary for Defence has made &
statement. In that statement he has
declared that Pakistan would be sup-
plied ‘with F-16 and other bombers. I
want to know whether the bombers
ang the tanks, about 300 of them re-
paireq recently, have arrived from
Turkey to Pakistan., They have been
made in USA and they have been
repaired with the help of USA though
in Turkey. There are about 600 of such
tanks in all I want to know whether
these tanks and F-16 bombers are not
of aggressive and offensive categories.
They cannot be used by Pakistan either
in the North or in the West or in the
sea in the South bui only in the East,
that is, against India only. In view of
this situation, I would like the thon.
Minister to take this House ang the
country into confidence and tell] us to
what extent and in which form we are
ensuring our defence against possible
aggression with the help of these so-
phisticated weapons.

SHRI SHIVRAJ V. PATIL: As far
ag the question relating to Tanks is
concerned, we have seen some Press
Reports to that effect. As far as the
qQuestion of utilisation of these Tanks
ang aircrafty are concerned  they can
be useq in any direction, But the ques-
tion is whether they would be used
againsl East or West or North or
South; and this question can be decided
by taking intg consideration the histori-
cal factg and we can draw our own
conclusions. Now, the third part of his
question relates to our preparedness. 1
have already stated that we are alert
and we are active and we are taking
all steps that gre necessary to safe-
guard and protect our interests and
our sovereignty.

SHRI BHOGENDRA JHA: The Min-
ister while replying forgets the topo-
graphy. He says that the Tanks can
be used in any direction. I don't know





